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"Sh..R.R. Bharti, Asstt. . Director,

SAI Barrack No.15/37,

National Stadium,-. -
New Delhi. '

3. Smt. Geeta Sareen, UDC, RD(NSCC),
' SAI, I.G. Stad1um,

New De1h1—110 002.

smt. Praveen Malik, UDC, SPES, SAI,
J.N. Stadium, Lodhi Road,
New Delhi.

Sh. ParamJ1t uUbDC,. SAI,
J. N. Stad1um, Lodh1 Road,
'New De1h1. ‘

Shr1 Prem S1ngh ubC, SATI, /
Central Stores, J.N. Stad1um ~
Lodh1 Road New Delhi.

SShr1 Ashok Kumar Verma, UDC, SAI,
"SA, J.N. Stadium, Lodhi Road,
’ New De?hi 110003 ' C

Smt Madhu Chabbra, . UDC<. SPES - SAI,
.J N, Stad1um, Lodhi Road

,New De1h1 -3. . . .Respondents

in all the above OAs.

(ByiShr1§ﬁfK:GUpta, Advocéte)

ORDER (Oral).

a11 the six above OAs 1nvo1ve the same

 2.1; Thev app11cant was appointed as Lower-

D1vis1on Clerk of the Special Organising Committee on
*gg 23 9 1982 to conduct the ixth_AsiannGames smoothly,
- wh1ch ‘was held at New De1hi, on a consolidated salary
of Rs‘BOO per month. IWhen thé Sports "Authority of 
Ind1a ;(for short SAI) came int6 existence, he wés

in the same post w.e.f. ‘1.4.%984. The
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Q;rgrievance ‘of the applicant is that ‘\the

R

31 .Two posts of Care Taker were available for appointment

{ 3 ]
respondents

-

were applying the pick and choose po11cy in promoting

* " the LDCs to UDCs as is ev1dent from the fact that the

juniors to the‘applicants, Respondents No.3 to 8, have

been promoted earlier to the applicants in the year

1992, - Respondent No.2 has been appointed as caretaker'“'

“on 13.10.1984 . by- pass1ng the applicant. The OA is .

therefore filed seek1ng .to give promotion to the

applicant following the same\po1icy of promotion asi

was followed 1in respect of the ‘respondents who ' were

juniors to him.

3. In the reply a preliminary objection has

been"raised as regards the limitation. On merits it

is admitted that as the committee was wound up on

13.3.1984, with grace of SAI all the employees working'

on ad hoc basis were appointed in 1984. The applicant

j'was appointed ' on 1.4.1984 and he was at S1. No.13.

h;and as_the Reepondent‘No.z was one of the candidates,

fhe:~was appointed by the Se]ect1on Committee after

i

. ~
question the appointment of Respondent No.2 as a Care

:es'circu1ated on‘25.2.1991 which has been revised and

'thev revised draft list was finalised on 22.11.1991.
/

1s subm1tted that the names of Respondents No. 3 to

name of the app11cant in this OA was shown at S1.

Reepphdent 5 and 6. it was further averred that_ﬁf

'nteryiewing five cand1dates. The applicant did not.

-Taker. The draft seniority list of LDCs and others

€

are shown at S1. No.3, 4, 5, 6, 20 and 21 whereas_

.1i7 Thus the applicants were : junior to the

ressepdent No.3, 4, ‘7. and- 8 _though senior - to .
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namely, the -Schedu1eﬁ Castes and were, th ore,,

promoted. as UDC against reserved vapancigg.and thus

3.10.1991 was also filed at Annexure R-IV along with

the counter.

4, None appears for the applicants, in these

. cases, either.in ‘person or through counsel. Heard the

~

jieérded- counsel for the respondents. Since all these

% matte

.)/

on Emerits after consideration of the available

TRy
" same

‘.i.¥p1éad1ﬁgs;] We have carefully considered the grounds

fé{g‘ ..by the app]%cants in  the, OAs and the

con;enpions raised by ‘the learned counsel for the

respondents.

:js; Since the ‘preliminary objection of

ﬂfm té;jon-Was raised, it hasAtp be disposed of at the

)

AN

theéhé}dgg»xThe‘ learned counsel for the respondents

service . but he has not questioned the order of

2 T

:1n: 199i.}3hd by-that date, the respondents No.3 to 8

i.fhan{fbeen promoted as UDC. If the applicant found
ithatﬁ Réspondent_No.S to 8, have'been proﬁoted earlier

{to him, he should have filed the OA within the period

of flﬁhitation from the date of the seniority list was

ﬂ.circu)ated‘ in 1991. Thus it is argued that the OA is

_ibarfed by°1imitation. In the OA it was not explained

Rt

‘Paragraph-3. In ‘the body of the application, in

:W ' . o S~

~ »_‘;A Lo

:i% :53L : " became -senior to the_ appifcant. ‘The order of

rs. pertain to the year 1997, we are disposing the.

t;Réspondent No.2 has been promdfed as Care -

on 15;10;1984. 'By that time, the applicant was

bbbﬁ: ”J" of Reépondeht_No.Z. It was also contended

thatﬂSeﬁjbrity List of LDCs and others were circulated:

"~ 'how the OA 1is within the period of 1limitation in
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r~Paragraphf21 it was stated that .the app1ioant ad

prev1ous1y filed an app11cation.before the Tribunal
but the same was a11owed to be w1thdrawn with” 11berty
'to the applicant to file afresh. No .material in
jedpport -of this a11egation has beenvfi1ed. We have
perdsed the other OAs. Wherein also similar averments
have been made in the same para. In those OAs also no

mater1a1 was placed e1ther the number of the OA or the

?forders ,a11owing the applicant to withdraw the OA1w1th

1iberty. In the absence of any such mate;ia1 it is

not possib1e for us to accept the averments made in

.-

:h Paragraph 21. 'No other reasons were given to exp]ain

, \
the de1ay in filTihg the .OA. It hae a1so seen that no

,MA has been filed to condone the de1ay ejther.

6. In fact, the 1imitation starts- from the

date when R-3 to R-8 ha%&been promoted In view of

"these c1rcumstances, the app11cant cannot be said to

p

" have exp1a1ned limitation proper]y However, the OA
'fgie 'notAwithin the period of limitation as stipulated

7;Under 21 of the Administrative Tribunals Act, 1985.

;7; In "the circumstances, the OA has to be

>ydjSMissed on the ground of limitation itself.

- 8. 'The OA is also devoid of merit.  We have
:Eeen‘_the: order dated 16.10.1984 whereby ' Respondent

.2 has“ been promoted as Care Taker: It is c1ear

and;-Memper of SAI, Member of AS(Stad1am) and another

" of AS (Administration), ‘considered .the
se}eotionf‘forvtwo posts of Care Taker. It was stated

3 .were five applicants for the said posts and

~-

e . ter et
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all . five persons were asked to attend tr2 Inte vie

After the inter?iew of the five persons, -hree persons
have been selected. The S1. MNo.1i and 2 have been
appointed as Care Taker and the th{rd person has been
kept as reserved in the pané1. S1. No.zZ, in the said
panel, is the Respondent No.2 1in this zzase. It is
therefore, clear that only 5 persons hat applied for
the said post and Respondent No.2 beinc one of the
persons has been selected. We do not fi-3 any warrant.

to interfere with the said order.

9. As regards the.promotﬁon t- -he post of
ubC, the learrzd counsei for.the respor:=nts prought
to our notice ine seniorit} list which -2s been filed
as Annexure R-3 to ﬁhe counter. The sz:d 1list has

been' prepared in November, 1991 and adr--tedly it has

_ pbeen circulated. The Respondents No.3, 4, 7 and 8 are

1

shown at S1. No.3 to 6 as seniors to =72 applicant

who was'shown == 51. No.17. The raspcr:zsznis No.Z anc
6 .who are apc=2ared at S1. No.20 and - of the saic
seniority 1l1is: -and are admittadly J_°°:I°S to s
applicant. Tr2 order of promotion, datz3 1é[9.1991,

of Respondents No.3 to 8 is found at Ar-2xure R-IV to

the reply filez in OA No.963/97; From =-2 said orcder,
)

it ‘is seen thzi Respondeht Mo.5 and 6 z-2 promoted in

SC reserved category. Hence they --é}e promoted

earlier to the applicants. .Since the z:plcants were

junior to otrer respondents he canrIt have any

grievance over their promotion.

V7%
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10. 1n the circumstances, we do not find any
substance to interfere with the orders of promotion of
respondents or tc grant any relief to the applicants

in this OA both c~ the ground of limitatiorn as well as

on merits.

11. A1l the above OAs (OA Nos.961, 963 to 967
of 19387) are zaccordingly dismissed. In the

circumstances,

nz7e shall bs no order as t- costs,

Lax if’ G, .
(SMT. SHANTA SHASTRY) (V.RAJAGOSALA REDDY)
MEMBER(A) - VICE CHAIRMAN(J)
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